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exchange, if so, what are the detulls there-
of;

Fact that des-
toury oare

(b) whether it i5 ualso
pite thog instruciions, fo

being mennived by the M ic-/Depart-
ments wiinoul propgor s

to th.ip imporiance end purps:s;

with cegurd

elga wours
ol

50, whut g

the roeen, therel

(d)
furti.s

taking 1

in view of th- onoy Joreies ox-

change rawou < if noi, what are the

reaseny therofor:

THE MINISTER OF STATE (4 THE
DEPARIMENT OF ENPEWDITURE IN
THE MINISTRY OF FINANCE (SHRI!
B. K. GADHVI): (a) to (d) All pro-
posals for foreign tours of Government
Officers are examined carefully by the
Screening Committee of Secretaries head-
ed by the Cabinet Secretary before they
are recommended to the Minister incharge
of the administrative Department for final
approval. Instructiong have also been issu-
ed from time to time for ensuring utmost
economy in the expenditure on travel ins-
cluding foreign travel. Thee instructions
envisage that Budget provision for travel
should be split into external travel and
internal travel and the expenditure under
each of these items snould be regularly
monitored. While examining proposals for
deputation abroad, the justifications for
the deputation is scrutinised from the
essentiality angle and also taking into ac-
count the expenditure already incurred
out of the Budget provision specifically
earmarked for foreign travel, There had
bheen no significant increase in the num-
ber of foreign tour. during the last three
vears. Since the existing instructions and
procedure for regulating deputation/dele-
gation abroad ensure utmost economy in
expenditure on foreign tours, there is no
proposal to issue any fresh instructions in
the matter.

[ RAJYA SABHA }
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Aliccation of Budget amount for Ninistry
of Finance and its swubordinate ofiices

1132, SHRI SHAMIM HASIAM : will
the Minister of FINANCE be pieased to
state .

t wlocated to
sitiched
{or the

(a) the revised toial
the Ministry of Finance und it
and suberdinate officsy -rpar.ic:
financial year 19388-89;

(b)Y what is  the &
31st December, 13
ary, 1989 to 3ist
iso) by the Nirkstr

subordinate offices ser

(¢) what amount o oo =00 on
suvchoss of fureiiure, ot U0l and
other  furnishing jio Pl o olors, alr-
conditiorers  besideg staff ¢n vety 318t
December, 1988 and 1von 1o Jonnary,
1989 to 31st March, 1989 by the “Minis-

try and itz attached and suhordinate offices,
separately, monthwise and itemwiss ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRIL
B. XK. GADHVI): (a) and (b) A state-
ment is enclosed, [See Appendix CL,
Annexure No. 55]

(c) The information is not centrally
available nor is it practicable to collect
the same within a reasonable time as the
purchases of various items of furnitures
furnishings etc. are being made by various
offices located in far flung areas of the
country under the powers delegated to
them,

Launching of prosecution against Ms.
ITC Ltd, for ‘Brand Jaw’ violation in
Respect of their famous cigarctte ‘Now’

11383, SHRT MOHTNDER SINGH
LATHER:
SHRI ISH DUTT YADAV :

Will the Minister
pleased to state :

of FINANCE be

(a) whether the Central Board of Ex-
cise and Customs proposes to launch
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prosecution against M/s, 1T.C. Limited
in pursugnce  of the order of Director
{enersi of Imsoection  duted  the 10th
Apily 1956 for the ‘Brand law® violation
Pvoecnes o of thelr fumous  cloarefte
NOWT

fo) if o what steps have so for toea

direction;

wmeznt iz thiy

roLo pert i.) above be
wre th: resons there-

QF STATE IN THE
INT Of REZVENUE IN THE
M"\US PYOOF TIWANMIE (SHRT AJIT
A (a) to ( :) The case relating
v c‘..::~§ ke 5

tor of Ceatra] ixcise,
Bongalors on 16-7-1988. The ordzr of the
Director-Ceneral of Inspection, datzd the
10th Apri!, 1986 does not relate to "NOW’
brand cigarettes, The Collector of Central
Excise, Bangalore hag already sanctioned
prosecution in this case on 17-4-1989,

been de-
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